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THE WMINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRgs AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHR] S. D. PATIL):
(a) and (b). The Study on
“Trends in Concentration in
Intia (Economic & Business power)”
brought out by the Indian Institute
of Public Administralion has  dis-
cussed the trends, some concepts and
sues relating  to concentration of
economic power in the context of the
relevanl provisions of the M.RT.P.
Act, 1969, and in particular sugges-
teq changes in the criteria for cxa-
mining the inter-connections of un-
dertakings to enlarge ity scope. The
study also deals with the growth of
top two houses in the country. The
Report al o suggests the appointment
of a Committes of Experis to re-
view the composition of Houses every
five years

In this econnection it is stated that
the Government is already in  the
proces, of considering the reccom-
mendations of the High Powered
Expert Committee under the Chair-
manship of Shri Justice Rajindar
Sachar which submitted its report in
August 1978 recommending changes
in the MR.T.P Act, to make it
more effective,  The suggestiong con-
taineq in the study of ITPA, will
be kept in view while considering the
recommendationg of the Expert Com-
mittee.
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Review of Electoral Rolls
303. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of

LAW, JUSTICE AND COMPANY
AFTAIRS be pleased to state:

(a) whether Government propose
10 review the electoral rolls in the
country which are very defective
and if so, the detail: thereof;

(b) whether it is a fact that most
of the electora) rolls contain names
of those persons also who have either
left the country or have died; and

(¢) the measures being taken by
Government for deleting the names of
foreigners from electora]l rolls?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL):
(a) There is, at present no proposal
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under the consideration of the Elec-
tion Commission to revise the elec-
toral rolls throughout the country,
except in States where elections to
the Legislative Assemblies are due
in 1979 and 1980. However, the
Commission propose to undertake in-
tensive rcvision of the rolls before
the next General Elections. The in-
tensive revision of the electoral rolls
will be don, by house to house enu-
meration, allowing sufficient time for
filling claims ang objecctions and pro-
rer disposal of claims and objections
after on-the-spot verification.

(b) In the absence of specific
complaints, it is not possible to say
whether the electoral rolls contain
names of persons who hag left the
country or who are dead. It s,
however, possible that the names of
~ome voters who have dieq or of
those who have left the places of
their ordinary residence, might have
confinued in the electoral roils in-
spitr of the best efforts to maintain
electoral rolls up-to-date.

(¢) The question of laying down
clear gzuidelineg for the determina-
tion of citizenship of persons seek-
ing enrolment in thc clectoral rolls
and of setting up the necessary ad-
ministrative machinery for deciding
cases of persons whose citizenship is
doubtful, is under consideration of
the Government.
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